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REPORT OF COMMITTEE IN THE MATTER OF ORIGINAL APPLICATION
NO.30 OF 2020(SZ) AND 1.A.NOS.06,07.08,09,10,12,13&14 OF 2020(SZ) (EARLIER
0.A.NO.337 OF 2018(PB) AND EARLIER I.A.NOS.213,247.248,249,250, 294,357& 358
OF 2019(PB)) OF SHRLK.HIROJI RAO VS UNION OF INDIA AND 46
RESPONDENTS, SUBMITTED BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL. SOUTHERN BENCH, CHENNAIL, AS PER THE ORDER DATED 12™"
JUNE 2020 & 11™ NOVEMBER 2020

1.0 Preamble

It is to submit that in the matter of Original Application no. 30 of 2020 (SZ) (earlier
0.A.N0.337 of 2018(PB)) of Shri.K.Hiroji Rao Vs Union of India and 46 respondents, the
National Green Tribunal (NGT), South Zone, Chennai has passed an order dated 12" day of
June, 2020 (Annexure-1) and directed that As per the order dated 05.03.2020, this
Tribunal, after considering the report submitted by the Joint Committee directed the
committee to file further report regarding assessment of environmental compensation for the
past violation of the condition imposed, as directed by this Tribunal in several cases of this
nature, applying the guidelines provided by the CPCB in this regard and also directed the
units to comply with the recommendations made by the committee regarding the blasting
operations. We have given liberty to Pollution Control Board to inspect the units periodically
when they start functioning and take appropriate action in accordance with law, if any

violation is found. The Hon’ble NGT has granted two months’ time to submit the report”.
2.0 Committee meetings:

In compliance with the Orders of the Hon’ble NGT, South Zone, Chennai dated 1M
day of June, 2020, the officials of CPCB, Bangalore, APPCB, Regional Office,
Ananthapuramu and other committee members had extensive discussion through Phone &
Video Conference in the light of COVID Pandemic for calculation of Environmental
Compensation for the Stone Crushers in Nemakallu Village in line with the mechanism
developed by CPCB (as per the Order of the Hon’ble NGT dated 30th May, 2019 in the
matter of O.A.N0.739/2018; Residents of Gram Panchayat Varahiya Versus State of Madhya
Pradesh). The Joint Committee reviewed the information and other inputs received from the
Health Department, Agricultural Department on 31.08.2020 for assessing the damage caused
by stone crushers in Nemakallu village to the Air Quality, Health Issues and Agricultural

1

Page-1



Production loss in monetary terms, which may be recovered from stone crushers for operating
without complying with the prescribed norms. The Joint committee has submitted the interim
report to the Hon’ble NGT on 10" day of October, 2020 with the following suggestions of the
committee:

a. The Nodal Agency represented by the Deputy Director, Mines & Geology
Department to pursue with the Medical & Health Department and Agricultural
Department for obtaining the information pertaining to the affected villages due to
Stone Crushing & Mining activities.

b. To take steps for carrying out the health survey of the affected villages taking
preventive measures for COVID-19 Pandemic.

c. The committee also suggested the Nodal agency to request the Hon’ble NGT to
grant some more time as the health survey of the affected villages could not be

conducted due to the prevailing COVID -19 Pandemic in Ananthapuramu District.

It is submitted that the Hon’ble NGT, South Zone, Chennai heard the same matter on
T day of October, 2020 and adjourned the matter to 21% day of December, 2020 with a
direction to the committee to submit the report. The APPCB, Regional Office,
Ananthapuramu vide letter dated 29.10.2020 requested the Mandal Agricultural Officer,
Bommanahal and Mandal Health Officer, Bommanahal to furnish the information on
)Agricultural land affected in Nemakallu, Untakal and Bommanahal Villages due to the
Stone Crushing and Mining activities and ii) Health Statistics with regard to number of
Patients reported (Year wise) from Nemakallu, Untakal and Bommanahal Villages due to
Pollution Problems from the Stone Crushers and Mining Units respectively. As per the
instructions of the APPCB, the Mandal Agricultural Officer, Bommanahal Medical Officer,
MPHC, Bommanahal, Ananthapuramu District and Mandal Agricultural Officer,
Bommanahal, Ananthapuramu District submitted the information on 09.11.2020 in the

prescribed format.

Subsequently, on receipt of information from respective Deportments, the committee
had a meeting during December 9™ — 10™, 2020. The committee member Prof.S.K.Gupta,
Head of the Department, Dept of ESE, IIT (ISM), Dhanbad expressed his inability to
participate in person due to ongoing COVID pandemic, however he participated the meeting
through Video Conference with the members of the Committee on 10.12.2020. The

committee reviewed the information and other inputs received from Health Department,
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Agricultural Department for the calculation of the Environmental Compensation to be levied
to the Stone Crushers in Nemakallu village for the past violation of the conditions imposed.

During meeting the following officials were present:

S.No. Name of the officer Designation & Organization
1. | Prof. S.K.Gupta  (Joined | Head of the Department, Dept of ESE,
through Video Conference) IIT(ISM), Dhanbad

2. | Smt. H.D. Varalaxmi Additional  Director, CPCB, (RD)
Bangalore.

3. | Sri.P. Usman Ali Khan EE, APPCB, RO, Ananthapuramu

4. | Sri S.V.Ramana Rao Deputy Director of Mines & Geology,

Anantapuram (representing on behalf of
the committee member Sri P.Raja Babu).

It is to submit that Joint Committee studied the Orders of the Hon’ble NGT, New
Delhi order dated 30™ May, 2019 in the matter of O.A.No0.739/2018; Residents of Gram
Panchayat Varahiya Versus State of Madhya Pradesh, related to dust Pollution by illegal
operation of Stone Crushers, in which Hon’ble NGT directed the Central Pollution Control
Board (CPCB) to develop the requisite mechanism to study: i) Damage to the Air Quality; ii)
Damage Assessment of Health Issues and iii) Agricultural Production loss and Circulate the

same to all State PCBs/PCCs.

3.0 Calculation of Environmental Compensation based on the mechanism developed by

the CPCB.

In compliance with the directions of the Hon’ble NGT, CPCB has developed
Mechanism for assessment of damage to the Air quality, Public Health and Agricultural
production loss by referring to the relevant reference documents and developing
formula/equations to assess the damage in monetary terms, which may be recovered from
stone crushers operating illegally and / or without complying with the prescribed norms. Also
the CPCB has circulated explanation / demonstration of the mechanism in terms of monetary

calculations to all the state PCBs. A copy of the same is enclosed as Annexure -2.

The Joint Committee adopted the same mechanism of CPCB for calculation of
Environmental Compensation for the Stone Crushers in the Nemakallu Village, Bommanahal

Mandal, Ananthapuramu District and details are as follows;



Mechanism for Assessment of Damage:
The requisite mechanism has been developed for the following parameters relevant to Stone
Crushers:

1. Damage to the Air Quality

2. Damage Assessment of Health Issues

3. Agricultural Production Loss.
3.1 Damage to the Air Quality

For assessing the damage to the air quality with respect to PMjy & PM; 5 of the affected
area: team carried out 24 Hourly Ambient Air Quality Monitoring (AAQM) on during June,
26 to 28™ and also during August, 29 to 30™ 2018 in the affected area at various distances
(50 mtrs, 75-100 mtrs, 200 mtrs, 200 -300mtrs, 500 mtrs & 1000 mtrs ) from the stone
crushing area. To assess the baseline concentration of PM g & PM; 5, & to fix the boundary of
the affected area an AAQM station was also established far from the stone crushing area i.e

Panduranga Swamy Temple, Untakal. The monitoring report is enclosed as Annexure-3.

3.1.1. Calculations for Load of PM,; emissions (Load PMjg):

Geo-graphical location of the AAQMS Distance in meters | PMyq in pg/m’
Agricultural field adjacent to M/s. Raghavendra | < 50 242
Stone Crusher (15.022722, 76.953442)
Agricultural field adjacent to M/s. Ramanjineya | 75 to 100 159
Stone Crusher (15.018901, 76.958128)
Agricultural field adjacent to M/s. Unico Stone | <200 73.1
Crusher (15.018901, 76.958128)
Agricultural field adjacent to M/s. Maha Maruthi | 200 to 300 92.9
Stone Crusher (15.018901, 76.958128)
SC Colony, Nemakallu (15.012039, 76.939329) | 500 149.13
Anjaneya Swamy Temple in Nemakallu Village | <1000 110.16
(15.012906, 76.934978)

Average concentration: | 137.715 pg!ms
Panduranga Swamy Temple in Untakal Village | Base line station| 84.56 ng/m’
(14.987662, 76.960160) PM,p concentration

— Permissible limit of PM;q : 100 pg/m’

Concentration of PM;( emissions in excess of prescribed limit (C) : 37.715 pg/m’

1

— Concentration of PM o emissions in excess of prescribed limit in Kg,/m3 (D): 37.715 x
107-9 Kg/m".
— Mixing height of air in the affected site (E): 679 m

4
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(Hourly mixing heights during Monsoon Season are taken from the "Atlas of hourly
mixing height and assimilative capacity of atmosphere in India" by Indian Meteorological
Department (IMD), 2008 New Delhi)

—» Area of the affected site (F) : 785000 m’
(Considering the radius of affected area as 500m)

— Volume of Ambient Air in affected area (G): ExF = 53,30,15,000 m

— Total Load of PMp in excess of the prescribed limit in the affected site (H): DxG = 20.10
Kg.
Average wind speed: 13 km/h (As per the monitoring conducted)
Let Radius covered by ambient air monitoring: 2 Km

— Air replacement factor (I)= 156 (13 x 24 / 2)

— Total Load of PM g in excess of the prescribed limit in the affected site (Load PM;):
J=H x I =3135.6 Kg/day

3.1.2 Calculations for Load of PM, s emissions (Load PM; s):

— Limit of PM, 5 as per prescribed standard (K) : 60 pg/m’ (24 Hourly)

— Average measured concentration of PM, s in the ambient air in the affected site (L): 73.8
3
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pg/m
Geo-graphical location of the AAQMS Distance in PM; 5 in
meters ug/m3
SC Colony, Nemakallu (15.012039, 76.939329) 500 25,9
Panduranga Swamy Temple in Nemakallu Village 2000 12,5
(14.987662, 76.960160)
Average concentration: | 19 pg/m3

— Concentration of PM; s emissions in excess of prescribed limit (M) : -41 ug/m3
— Since average measured concentration is less than prescribed standards no load of PM; s

emissions was contributed.

3.1.3 Environmental Price of Particulate Emissions (EPppi0 & EPppn2s):

Environmental Price for average particulate emission PM;q (EPM,) = Rs. 2519.34 /Kg emission.

Environmental Price for average particulate emission PM, s (EPM; s5) = Rs. 3665.36 /Kg emission.

EPpyvio= Rs. 2519.34/Kg emission x (3135.6 kg PM,,) =Rs. 7,89,964.504/day (say Rs.7,90,000/-

per day)
EPpynzs= Rs. 3665.36/Kg emission x (0) kg PM, 5) =Rs. 0/day
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3.1.4 Damage to Air Quality/day (Damageao) in monetary terms:

Damage aq (Rs/day) = (Loadpmio X EPpm2.s) + (Loadpmio X EPpya2 s)
Damage ¢ = (7,90,000) + (0) =Rs.7,90,000/day
Assuming that the contribution of stone crushers in Air Quality in the affected site as
calculated from the source apportionment study is 25%.
So the damage to air quality recoverable from stone crushers in monetary terms: Rs.
7,90,000/day X 25 / 100 = Rs.1,97,500 / day.
Let us assume the period of damage caused / non—compliance is 43 days. (period

between committee visit and closure order / disconnection of power supply)
So, the total damage recoverable from the stone crushers will be Rs.1,97,500/-X 43 = Rs.84,92,500.
3.2 Damage Assessment of Heath Issues:

The major health issues associated with the Pollution caused by stone crushers are
respiratory infections such as aggravation of asthma, respiratory symptoms and increase in
hospital admissions. PM;o and PM, s emissions have high risk of mortality and morbidity
impacts on the human population in the vicinity of stone crushers. Accordingly, the
Committee obtained information of Health Statistics report from Medical Officer, MPHC,
Bommanahal, Kanekal Taluka, Ananthapuramu District for the affected villages viz., Untakal
and Nemakallu (enclosed as Annexure-4). And also referred the Report of National Health
Profile 2018 13" Issue published by Central Bureau of Health Intelligence, Directorate

General of Health Services.

Number of respiratory illness cases reported as per information on Health statistics
provided by Medical Officer, MPHC, Bommanahal and published report Health report
below;

S.No Particulars No.of cases of respiratory Cases per
illness 100

individuals
1. National Health Profile 2018 13™ | 3049810 reported respiratory 3.42

Issue published by Central Bureau | illness cases in Andhra
of Health Intelligence, Directorate | Pradesh (89035000 population

General of Health Services based on projected census
2017)
2 As per the Health Statistics report of | 10 cases of respiratory illness 0.14
Medical Officer, MPHC, | cases in 6982

Bommanahal, Kanekal Taluka,
Ananthapuramu District.
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—» Considering the Census of 2011 of affected villages i.e., Nemakallu, Untakal : 6389,

— Calculating the number of respiratory illness cases/100 individuals taking average value
of 2018 & 2019 ie. (3.42+0.14)/02)= 1.78 cases/ 100 individuals Total number of
respiratory illness in affected area i.e. Nemakallu, Untakal villages (census 2011) =6389
*(1.78/100) =113.72 (say 114)

— No. of cases of respiratory illness/diseases reported/calculated: 114

— Cost of illness per person in Mumbai (COInmumbai) in Rs. : 54202 as of 2018
COIpmumbai value of Rs. 14378 as on 1997 was inflated to 2018 with Average annual
inflation rate (1997-2018): 6.52%

— Per capita income of the affected area (Incaffeted area) for the year 2009-10 in
Rs.45,300/-

(As reported by the District Census Hand Book, Ananthapuramu Village and Town
Directory. Since, no recent data is available Committee taken Rs. 45,300/~ as per captive
income of the affected area)

— Per capita income of Mumbai (Incyumbai) for the year 2017-18 in Rs. 1,76,102/-

(As reported in the Economic Survey of Maharashtra 2018-19, published by Directorate
of Economics and Statistics, Govt of Maharashitra, Mumbai)

Cost of Tllness per person in the affected area (COIaffected area) 1IN RS.

COT Afrected area= {(COInumbai X INCafrected area)/ INCMumbai}

COT pffected area= {(54202 x 45,300) / (176102)} = 13,942.775 (say Rs. 14000/-)

Damage to Health due to Respiratory diseases (Damagey) in Rupees:

Damagey (Rs.) = No. of cases reported (X) x COlafrected area

=114x 14000= Rs. 15,96,000/-

3.3 Agriculture Production Loss:

The information regarding production yield of major crop in affected area, average
production yield in District & minimum sale price of the crop; were sought from the office of
Mandal Agricultural Office, Bommanahal Mandal, Ananthapuramu District. Copy of the
letter & information's are enclosed as Annexure-5.

— Average production yield for Crop A (Wheat) in Tonnes/acre (Yieldaygcropa)

As per the Crop Cutting Results of affected area i.e. Nemakallu, Untakal villages the

average production in 1238.52 acres of land are given below;
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S.No Crop Areas Year 2018 — 2019 Year total yield
of land | Average yield of | Normal yield loss of the crop
affected | the crop in the | of the crop (in ((Yieldavgcropa -

(in affected area(in | Quintal/Acre) Yieldactcropa) X
acres) Quintal/Acre) Areaye) (in
Quintal)

1 Groundnut | 686 1.6 4 1646.4

2 Cotton 286 3.6 8 1258.4

3 Maize 190.99 16 20 763.96

4 Redgram | 75.53 1.8 2 15.106

Agricultural Production loss of crop based on minimum sale price crops are as

below; =~
S.No | Name of the | Yield loss of the | Minimum Sale | Total Agricultural
Crop crop in Quintal | Price in | production loss in Rs.
Rs./Quintal

1 Groundnut 1646.4 5090 83,80,176/-

2 Cotton 1258.4 5255 66,12,892/-

3 Maize 763.96 1760 13,44,570/-

4 Redgram 15.106 5800 87,614.8/-

Total: 1,64,25,252.4/-

Estimate Percentage Contribution of Stone Crusher in Yield Loss: 10%

Agriculture production loss of Crops (Groundnut, Cotton, Maize and Redgram) by PM;, and
PM2_5 (APLPMCOpA) in Rs.

APLPMCropA =APLCropA x 10%
= 1,64,25,252.4/- x 10% = Rs. 16,42,525.24/- (Say Rs. 16,42,600/-)

4.0 Findings of the Committee on Environmental Compensation :

Based on the mechanism developed by CPCB for the assessment of the damage to air

quality, health & agriculture; the above calculation was made.

The comprehensive monetary value of damage to Air Quality, Health & Agriculture

in the affected area is as below:

Damage to the Air Quality (Damageag) = Rs.84,92,500/-.

1.
ii.

iil.

16,42,600/-

Therefore, total damage recoverable from non-complying stone crushers in the affected area

Agriculture production loss by PM;y & PMss (APLpmcropa) In =

Damage to Health due to Respiratory diseases (Damagey) = Rs.15,96,000/-

Rs.

for damaging air quality, public health and agricultural production loss : Damgeaq +

DamageH + APLPMCmpA i.e.,
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Total damage recoverable from stone crushers in the affected area — Rs.84,92,500/- +
Rs.15,96,000/- + Rs. 16,42,600/- = Rs. 1,17,31,100/- (say Rs.1,17,40,000/-)

5.0 Contribution of Environmental Compensation among the stone crushers:

There are 21 stone crushing units located in the affected area, Commitiee is of the opinion
that the calculated Environmental Compensation shall be apportioned among the crusher
based on their crushing capacity permitted by APPCB in Consent Orders. Accordingly, EC is

calculated and tabulated as below;

S.No. Name & Location of the stone crusher Crushing Share of EC by
capacity (in individual stone
Ton per day) crusher in Rs,
1. Sri Varasidhi Veeranjaneya Stone crusher, 100 1,54,500.00

Nemkallu(V), Bommanahal (M),
Ananapuram District

2. SASP Enterprises, Sy.No.222/B3 Part, 800 12,35,800.00
Nemkallu(V), Bommanahal (M),
Ananapuram District.

3. Hanuman Industries, Sy.No.223 & 253B, 1000 15,44,800.00
Nembkallu(V), Bommanahal (M),
Ananapuram District

4. | Bharathi Minerals and Trading Company, 400 6,17,900.00
Sy.No.222B1, 222C, Nemkallu(V),
Bommanahal (M), Ananapuram District

5. Unico Stone Extractors LLP, Sy.No.227-C2 250 3,86,200.00
& 227-D, Nemkallu(V), Bommanahal (M),
Ananapuram District.

6. | N.A.S Industries, Sy.No.253, Nemkallu(V), 300 4,63,500.00
Bommanahal (M), Ananapuram District
% Sri Sai Ganesh Stone Crushers, Sy.No.222- 200 3,09,000.00

B3, Nemkallu(V), Bommanahal (M),
Ananapuram District

8. | Ramanjaneya stone crusher,Sy.No.231-C & 200 3,09,000.00
231- H, Nemkallu(V), Bommanahal (M),
Ananapuram District

9. | Maruthi building materials, Sy.No.231-B, 400 6,17,900.00
Nemkallu(V), Bommanahal (M),
Ananapuram District

10. | Sree Pavanasutha Industries, Sy.No.231-A, 200 3,09,000.00
Nemkallu(V), Bommanahal (M),
Ananapuram District

11. | Sree Raghavendra Traders, Sy.No.225, 100 1,54.500.00

Nemkallu(V), Bommanahal (M),
Ananapuram District.

12. | Lakshmi Narasimha stone crusher ( 200 3,09,000.00
Presently M/s. NayanEnterprises),

9
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Sy.No.253, Nemkallu(V), Bommanahal
(M), Ananapuram District

13. | Sri Anjayancya Swamy Stone Crusher, 800 12,35,800.00
Sy.No.224, Nemkallu(V), Bommanahal
(M), Ananapuram District

14. | V.V.C Minerals, Sy.No.220, Nemkallu(V), 340 5,25,200.00
Bommanahal (M), Ananapuram District

15. | Model Enterprises, Sy.No.227-E, 250 3,86,200.00
Nemkallu(V), Bommanahal (M),
Ananapuram District.

16. | Harini  Stone  Crushers, Sy.No.224, 160 2,47.200.00
Nemkallu(V), Bommanahal (M),
Ananapuram District

17. | Datta Stone crusher, Sy.No.254, 200 3,09,000.00
Nemkallu(V), Bommanahal M),
Ananapuram District

18. | R.A.S Industries, Sy.No.254 & 255A, 600 9,26,900.00
Nemkallu(V), Bommanahal (M),
Ananapuram District

19. | Sr1 Aishwarya stone crusher, Sy.No.283-A 200 3.09,000.00
& 284-B, Nemkallu(V), Bommanahal (M),
Ananapuram District

20. | Maha Maruthi Minerals, Sy.No.283-A, 284- 600 9.26,900.00
B, Nemkallu(V), Bommanahal (M),
Ananapuram District

21. | Sree Hanuman Minerals,Sy.No.255/A, 300 4.63,500.00
Nemakallu (V), Bommanahal (M),
Anantapur District

Signatures of the Committee Members:

(Prof. S.K.Gupta)
Head of the Department, Dept of ESE,
[IT(ISM), Dhanbad

Remadtbany

Sri.P. Usman Ali Khan,
EE, APPCB, RO, Ananthapuramu
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(Smt. H.D. Varalaxmi)
Additional Director, CPCB, (RD),
Bangalore.

S_V-h—*\f\-—v-&—k.:;__

(Dr. S.V.Ramana Rao)
Deputy Director of Mines & Geology,
Ananthapuramu
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Item No.8 |
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 30 of 2020 (Sz)

O.A.SS? of 2018 (PB) &
I.A. No.06 to 10, 12 to 14 of 2020 (SZ)
' (Through Vldeo Conference)
IN THE MATTER OF: | |

K. Hiroji Rao . _ ot e . ... Applicant(s)

Union of Inféié d Ors.

e _ie_spo_p_dent(s) |

Date of heaﬂﬁg 12. 6. 2020

HON’BLE MR. J USTICE K. RAMAKRISHNAN JUDICIAL‘MEMBER
HON’BLE MR( SAIBAL DASGUPTA EXPERT MEMBER Ak
For Apphcant(s).f;;u - M/s. Sravan Kumar i3 g
For Respondent( ) "M/s.*R#Thirunavukarasu for Rp
N “M/s. "Q_Madhurl Donti-Reddy for R3 to R8
M /s K. Vlswanathan for R9 io R15,

R17, R18: R23, R25, R26, R27, R31 to R33,

’ffRSG*:RSJB to R4O &'R42 to R46.

":M/s V. Suthakar for R16, R19, R37 & R41.
oRDER» '

| As per ordieirf dateri 5. 3 2020 thls Trlbunal after con31der1ng the

g

| report submitted by the Joint Committee, directed the commlttee to file
further report regardmg assessment of enwronmenta_l compensation for
the past violation of the condition impoéed, as directed by this Tribunal

“in several cases of this nature, applying the guidelines provided by the



CPCB in this regard and atso directed the units to comply with the
reeommendations made by the committee regarding the blasting
operétions. We have given liberty to Pollution Control Board to inspect
the units periodically when they start functioning and take appropriate
action in accordance with law, if any violation is found and the case
Was posted to 20.5.2020 fo.t' ﬁhngthe report. On 20.5.2020, it was
| adjourned to today by.notificeti'eh; £

2. Learned eounsel appearlng for apphcant sent an e- mall dated

5:8- 2020 see take_ action against

those mmes/ cluster operators Who are stﬂl contmumg W'th violation.

3 When the matter Was taken up today through Vlde‘ Conference

Mr. Sravan Kumar represented the apphcant Mrs . dhun Donti

Wntten submission on 26.4.2020 Wthh was returned for rectification

of certain defects and he will represent the same. Learned counsel
appearing for applicant is directed to give copies of the reply as well
as the written submissions filed by him to the counsel appearing for

respondents as well.
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S. Learned counsel appearing for Pollution Control Board
submitted that she Wants two months time to submit the report and
nothing was materialised due to the lock down deelared in the State
.on account of infection of Corona virus.

0. Under these circurrrstances, we. feel it appropriate to grant two

months time to submlt the report The committee is directed to submlt
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the report to thls Trlbunal on or before 4.9, 2020 through e- maﬂ or e-

filing at ngtszﬁhng@gmaﬂ com.

,JV“-

d1rected to eommu'nicate thisﬁhiﬁord or. to the members

of the commlttee 1mmed1ate1y through e- maﬂ ) :.a_ o epable them to

comply 'wrth- the d1rect1ons

8. In mew'of the orders already passed 1n the mam matter I A.Nos.6

to 103&""-152 to 14 of 2020. are closed as no separate orders need be

passed in those appheatlons

For consrderaﬁon ,oft;rzeport, poston49202 0.

(Shri. Saibal Dasgupta)

0.A. No0.30/2020
12.6. 2020
Kkr

(J ustice K. Ramakrishnan)
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Item No.O7:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

OIriginal Application No. 30 of 2020 (SZ) &

I.A. No.06 to 10, 12 to 14 of 2020 (SZ)

IN THE MATTER OF:

K. Hiroji Rao

... Applicant(s)

fﬁ%e_spondent(s)

For Applicant(s):

. Sravan‘Ktimar =~

For Resﬂondent(s]: - M /s. R 'Tilimnavukarasu for R2.
| M/s. M,adi'lluri Donti Reddy for R7.
M/s. K. Viswanathan for R9 to R15,
R17, R18, R23, R25, R26, R27, R31 to R33,
R36, R38 to R40 & R42 to R46.
M/s. V. Suthakar for R16, R19, R37 & R41.
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ORDER

1. On 11.02.2020 this Tribunal has passed the following order:-

“3) When the matter came up for hearing today,
learned counsel appearing for the fourth respondent,

Director of Mines and Geology submitted a report stating

that they have constituted a Committee comprtsmg of
Central Pollution Control Board (CPCB), Andhra Pradesh
Pollution Control Board (APPCB} ISM Dhanabad dnd
Mines & Geology Department and that Committee
conducted a meetmg on 12 09 2019% and deaded that

' ,__-‘fBommanahal Mandal Ananthdpuramu Dtstrlct :The

' dnd ":JOne Hundred Etghty: Iwo only),; "'or t“dklng. up ‘the
24 12.2019 for

carrying out the sc1entlﬁc study entitled “Ground vzbratton

studte,s and the same ‘was’ paf? et

and Air QOver pressure ‘studies at Quarries sr,tua_ted in
Survey No.253 etc., of the above village. They informed
~ that the field investigation will be conducted during first /
‘second week of February, 2020 preferably from
07.02.2020 and expected to complete by 14.02.2020 and
theredfter, they will submit the report on vibration studies.

So, they pray for time.
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4) Learned counsel appearing for the official
respondents submitted that they require some more time to
submit the repért. The respondents are directed to E-file
the affidavit produced before us in the office.

| 5) The Agency is directed to hand over the report
directly to the Committee so that the Committee can
. comply with the directions issued by this Tribunal by
various orders regarding the carrying capacity and
assessment of envlronmental compensatzon and also the

ground water extraction etc

2. Accéfdi 1] e committeé-” :ha.'s:k' filed areportwh1ch reads as

The detazls of applzcatton Hon’ble NGT orders and reports
submitted.:

(i) Sri K.Hiroji Rao has filed an application in Hon’ble NGT vide
application No.337/2018 against the stone crushers and
mining units located in Nemakal (V), Bommanahal (M),
Anantpuram District stating various problems including
pollution from crushers in his application.

(i1) The Hon’ble NGT, New Delhi vide Order dated 25.05.2018
directed that “Joint inspection to be conducted by the
officers of Central Pollution Control Board and Andhra

3



)

69

; mspected the cluster of stone cmshers m N L
i agrwulmral ﬁelds and bore wells on "07 06 2018 &

Pradesh State Pollution Control Board. The joint inspection
be conducted of the unit in question and the respjondent
No.6 District Collector, Anantapuram shall prouijde call
logistic support, security and other assistance to tﬁe Joint
inspection team during inspection. We permit the applicant
also to participate for which purpose the applicant shall
furnish detail of mode of communication to address to him.
The date and time of inspection shall be commumcated to
the applicant by _;t_he“: Central Pollution Control Board.
Inspection ref)brt shall béﬁled by the respondents iFsey” to
the main appliédiidﬁ'}ﬁove by the applicant. The entire
_process of filing sratements, objecttons, Jjoint mspectzon and
r@poﬂ submission within three weeks from now”.

G Order | ‘ dated

] _25 05 2018, the oﬁzczals of CPCB and‘ APPCB have

,k!:"llu plllage,

i

NGT -N W Delht on 16.08. 201 !
The A.P. ‘Pollutlon Control Board issued Closure Orders to
all 22 stone crushers vide Order dated 17.07.2018 apd also
directed all the mining leases to stop the operation vide
Order dated 10.08.2018. :

The Hon’ble NGT heard the Appeals No.4 to 20 of 2018 with
O.A. No.337 of 2018 on 12.11.2018 and issued the orders
directing that: | |

a. In Para 9 (i) Carrying capacity in respect of both ‘mining
operations and the crusher units he undertaken by a

team of experts from (i) the Indian School of Mines,
i

4
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Dhanbad, (ii) the Central Pollution Control Board, (iii) the

State Pollution Control Board and (iv) the Department of

Mines and Geology. The Department of Mines &

Geology shall b e the Nodal Agency. All logistic support

! shall be provided to the team by the Department of
Mines & Geology.

b. In Para (12) the CPCB and the APSPCB to inspect the

' area in question and ascertain as to whether: (i) the
mining operatzons are still continuing and (ii) the stone
crusher units are complymg with the requirements
which had been:observed dunng the joint inspections.

| | c. In Para (13) The Department of Mines & Geology to

ensure that no. stone rmrung operahcins contmue further.

If the stone crusher units are found; peratmg, they

- shall zdentgfy the source from where the raw materials

are bemg procured for utllrzatwn in the criishér units.

- A Para { 14) The stone cmsher units shall remam closed

nomindﬁogge fromr,es_pectwe qlepartments, following officials

were nominated as an expert team/committee:

a. Prof, S.K. Gupta, Head of Dept. Of ESE, IIT' (ISM),
Dhanbad ' |

b. Smt. H.D. Varalakshmi, Additional Director, CPCB (RD),
Bangalore

c. Dr. P. Prasada Rao / Sri P. Usman. Ali Khan,

Environmental Engineer, Regional Office,



(viii)

()

(x)

: Kumool durmg 17fh to 323“* December,

Ananthapuramu (on transfer of Dr. P. Prasad Rao,j Sri P.
Usman Ali Khan nominated as member of committée)

d. Sri P. Raja Babu, Joint Director, Mines & Geology,
Department, Vijayawada.

In compliance with the above mentioned order, the o}j‘icials
from CPCB, Regional Directorate (South), Bangalorle and
APSPCB, Zonal & Regional Office, Kurnool visited the stone
crushers and mmmg areas on December 05, 2018 to verify
the operatzons of stone crushers and mining units. It was

observed that: durmg vzsat no mining and stone crusher

. operatwns were observed and also conftrmed that | Ipovuer

(South) Bangalore' andTAPSPCB Zonal &. Regzonal Office,
nd submitted

th : final report to the Hon

The Hoﬁ’gfizé-"NGT p_z:;iét'fordé dated 16.01.2019 granted
additional 6 .iweeks of time for submissions of
Environmental carrying capacity study report.§ In
compliance with the above mentioned Hon’ble NGT order,
carrying capacity study was conducted and the report was
submitted to Hon’ble NGT Principal Bench, New Delhi on
04.03.20109.

Subsequently, the case was heard on 03.04.2019 w:here in

carrying capacity report of committee was discussed in
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detail and passed an order “In order to ascertain whether
i the unit have complied with directions and pollution control
| mechanism have been fully adopted and before allowing
the unit operate further, it is necessary to get a report
regarding the same by the same committee. So, the same
team namely the CPCB and the APSPCB shall have a Joint
inspection of each res'porident unit and file a status report
regarding compliance of the short comings mentioned in the
earlier report withi-n”th’ree weeks by email The APSPCB

shall act as nodal agency for this purpose.”

(xii) In compliance with ‘the Hon’ble NGT Order dated
: *0*3 b4 20189, ojﬁcaals from GPCB Regmnal Dzrectorate South,
PPCB, Zonal Oﬁtce : Kurnool &' Regtonal Office,

nanthapuramu re-inspected the 22 stone:_.

ushers during

- f,May 6th & 7th, 2019 and submitted status 0 g pliance of

measures taken by mdtvtdual stone crushers to. fhe Hon’be
NGT o on 24 05 2019. o i

g

ubsequently the case .was heard Cm 29 ‘5 2019 and

“1:} passed an order that

S the growth of the

f " ts- full helght IS~ a gradual process.  While

acceptmg the coﬂtenaon ‘we direct that the plantation

should cover all the vacant land and the plants should be of

\ tall variety. Subject to this, these units (four units) are

i ' permitted to operate. Needless to state that this shall
include restoration of the power connections.

However, as there is also allegation of unauthorized

drawal of ground water, it shall be verified as to whether

ground water is being extracted by bore-wells for operation

of the units and if so, whether permissions have been
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granted for the purposes. It is also to be verified as to
whether the area falls under Over-Exploited, Critical and
Semi-Critical areas. If the area falls under any of these
zones, the CGWA shall consider as to whether pern%tission
to extract ground water can be permitted to all.

The CGWA shall file a separate report on thls on the
next date. A copy of this order be transmitted to the CGWA
for compliance. | |

We further dtrect the Joint Committee to assess the
environmental compensatton to be paid by each of the four
units for the mfractzor.ié.commltted by them. In order to

enable the Commtttee to inspect the units, the umt shall

mform of the complzances in terms of "Ls order The cost of

So far as the other units are conce

~ them one months tlme for them to com

‘»,@

"H‘t:}qe Hon’ble. NGT 'Order | dated

W"

& Reglonal Office,
. stone "5dunng June,
: 2. ?‘h & 25311 201 9 to venfy the sta;tus_,ﬂ of compllance of
: ’easurg taken by the remammg 16 stone

e crushers. Dunng

mspectlon offwzals from Central Ground Water Authonty
(CGWA), Hyderabad also visited all the stone crushers and
verified withdrawal of ground water by stone crushers. The
status of compliance report as well as Environmental
Compensation w.r.t. four stone crushers which weré made
compliance was submitted to Hon’ble NGT on 29.0'/1".2019.
Since, the Hon’ble NGT direct CGWA to file a séparate
report on status of ground water in the subject aréa, the

report was not made available to the Joint committee.
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(xv)

(xcvi)

Subsequently, the case heard on 31.07.2019 and passed

an order that “So, under such circumstances, we feel it

- appropriate to direct the SPSB to allow the above said 16
units also to operate and other regarding disconnection of

electricity connection can be withdrawn so that they can

start functioning. However, the SPCB is directed to make

periodical inspections of these units to ensure compliance of

the pollution control norms in accordance with law.”
 “for the purpose of conducting vibrations study in
order to compiéte-_ﬂ‘ffﬁé :étad'y of carrying capdcity. We feel it

_ necessary to pé’rmif "th'é“'mining operation to be done for a

shorter period so. that the Commtttee can conduct this study

.submit a report mcludmg that aspect as well. So, as

: '"at | pu}p se« g "fulthout having

They. cariiot 'do' the 'ivo k

his: wzll have to be

érfd d by the Mmm pa%ent and also the

commztte w..before the study: has tb be conducted and mining
operation to be started. After study is completed the mining
department is directed to stop the Mining operation until
further orders from this Tribunal regarding this aspect. The

Committee is directed to complete the study and submit the

- report within period of 2 months from today.”

In compliance with the Order dated 31.07.2019, the

 committee convened a meeting on 12.09.2019 and following

issues were discussed.
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Committéd time line

S. _ . by the nodal agenc
No. Issues discussed ?Mines & Geologyy
Department)

L The Department of Mines & Geology is planning to | It is informed that
convey the meeting with all the quarry lease | meeting will  be
holders to ascertain whether they were having | convened before
necessary permissions for conducting blasting | 14.09.2019.
operations.

2 The Department of Mines will obtain mutually Committeti to
convenient schedule for conductmg vibration study | expedite ‘the same
in consultation . with Natlonal Institute of Rock | before 21.09.2019.
Mechanics, Bangalore as they have expertise to |- |
carry out the vibration studies.

3. After obt"nmg actual schedule from Nattgnal To communicate the

ite.. .of Rock Mechanics, Bangalore ? % commtttee on or
l g_.vtbratmg study, the Department of | cfore 23|09 20109.
ines - and Geology  will inform the committee
_‘bers ‘the exact schedule date of vibration.
:"'study and if necessary, committee meetmg will be'
| convened. _ o : 15 Yo
e The commzttee asked the Nodal Agency ie., Mmes; i Co;hmittéd to pursue

and Geology Department to; pursue with respectwei
g ;departments such as” agrtgultural department; 4 dep.
,}_.ﬁ_:ﬁR&B department Health qnd An}mal husbandry: | fur
; department to fumtsh the detatls of the damages- n.

T wtth the respective

2} gn_ts to
hmthe damages
before

' _;'@rder“d;ted 14.10. 2019 "AH ':the appeats are dtsposed of

with the ctbove dzr,ectlonsn leavmg the allegations of the

consideration mentlone_d in O.A. No.337/20109.

3If the

Mining Department did not comply with the directidn they
are directed to appear through the NGT, SZB through Video

Conference at Chennai on the next date of hearing. There is

no appearance of Ground Water Authority. Next tinéle they

are also directed to submit their report as directed by this

Tribunal.

If this is not done, the responsible ojﬁ'cer;' of the

Ground Water Authority is directed to be present befcﬁ)re this

10




Tribunal through Video Conference at NGT, SZB Chennai on

the next date of hearing.’

' : (xviii) In compliance with Hon’ble NGT Order dated 14.10.2019,
; Mines & Geology Department engaged the services of
National Institute of Rock Mechanics (NIRM), Bengaluru and
conducted preliminary study on 03.10.2019 on understand
the study area for preparation of proposal. On acceptance
of proposal and ?‘eceipt of work order issued by Mines &
Geology Department the NIRM conducted field investigation
which includes Momtormg of blast vibrations, Air over
pressures, 2 blasts m each quarry. durmg February 7t to
‘FI L’?ﬂl‘t‘ 2020 in the quames located Sy Nb 253 of Nemakallu
Vzllage The study was witnessed by th ;Commlttee on
_ February 11 and 12%, 2020. .

0F < Findings of the Committee: = _
In comphance with the Hon’ble NGT O"'

. Ib“".'
Mo

QOZO All repﬂrté"' Lﬁéfe revtewed and surﬁmarvzed as
bélbw e b

i &

detazled répdr‘f; g ~along thh g';concluszons ~and
] '”bmmendatzons w _' t:tbmlti‘ed to the Hon’ble NGT
on '04 D3 201 9 The concluswn of study and

recommendatlons of commlttee are as below:

a. Conclusion of the carrying capacity study:

(1) It is observed that from the modelling and
environmental carrying capacity studies that,
there is no impact on surroundings village due to
the crushing activities as the maximum impact

zone limited to a maximum distance of 55 mtrs

11
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(2)

and since the villages are located at distaj;nce of
800 — 1500 mirs hence the impact is nullified.

The modelling of Particulate Matter profile
revealed that, the impact on agricultural% Sfields
may not be ruled out since agricultural fiel:ds are
closely located | adjacent to the crﬁushing
operations. The impact on agricultural filéd was
also emphasxzed in Joint monitoring of CPCB and

APPC‘B through manual monitoring. However if

 the stone crushers are able to achieve Partzculate

Matter . concentration Zevel to 600ug/r m3 by

mstallmg “13.-. pollutio
suggested by CPCB & APPCB' “"the-'lmpact‘on the

ontrol measures

agncultural activity is also nu L

are. able to achleve prescnbed@pem.. _

emlssr.on standard of 600,ug/m3.

' wllage is predwted andm_the same was confmned

_ through Jomt mamtomig study by CPCB &

APPCB.

(5) The vibration study is required to be coniducted

during the blasting/mining operations to assess
the extent of damage caused to the permanent
structures like house, bore wells etc., As the
Hon’ble NGT imposed prohibition on any :type of
mining operations in this area vide Ordezi‘ dated
12.11.2018, hence vibratioﬁ studies couldi not be

conducted.

12
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(6) To assess the damages caused, the committee
suggested obtaining reports from respective
Departments viz., Ground Water Department,
Agricultural Department, Health Department and
Animal Husbhandry Department. However, only
two departments provided the reports, as per
assessment reports of ground water depdrtment
no damages noticed w.r.t. bore wells. The
agricultur;al_;fdepartment reported the extent of
eﬁected}':_dg;iéuitural area but crop loss incurred is

not 're}J'o.'r‘ted.'_}: The information from other

departnien% are yet to be _;jece_ive.

‘B, Recommendattons of the comm1ttee on_carrying

capacztu stu,du

(1) All stone crushers may be allowe‘ ‘bperate on

S

compllance of 1mplementatzon of all 13 pollution

ook control meq,sures suggested in earlté ‘:“PCB &

r""

APPCB jomf momtonng report to meet fhe source

;n':‘_}imust be provzded with the ?’ééh belt Till all the
?‘een belt is fully _'eveloped ‘a wall or GI sheet
' *'structure of hezght of 20 feet must be provided

around the premises of crusher unit.

_(3) The property damages reported by the villages
| ' are to be investigated through experts having
i knowledge of seismic effects to ensure that
damages reported are due to deep bore mining
activity or not, based on the report suitable

directions may be given to mining owners.

13
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(4) The mining activities may be allowed after
completion of detailed study on property
damages and vibration study by experts |in the
fields after necessary statutory clearanceis and
also by undertaking to ensure no dee}o bore
blasting to be carried out by any mining owners
at any point of time.

Based on the recommendations of the com;mittee

the Hon’ble“'NGT passed Orders dated 03. 04.2019

and 31 07 201 9 to carry out vibrations study in the

subject area :

£ ) Vlbratton stu,du conducted bu NIRM
' The study was completed and drgft report was
251, 2020. It
is worth to mentwn that the NIRM exgre ed! in the

:report lt is not possxble- to comment o the:'fbl_asnng

wbratlons Jrom the blast

“'ob,sefuaaons recorde
conducted at dlﬁ"erené quarries in Survey No 253,
Nemakallu thlage, - Bommanahal Mandal
Anathpuramu District, the NIRM drawn folllowmg
conclusion and recommended following blast design

parameters to be used for further excavation of rock.

(1) As per the study conducted, the re%corded
[frequency of ground vibration is greater ﬂ"Lan 15
Hz for the DGMS circular happens to be 10 mm/s
for the private structures. But, the study shows

14
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that the vibrations are falling below the
permissible level of 5 mm/s beyond a distance of
50 mtrs from the blast, less than 2 mm/s for the
distance beyond 1 20 mirs from the blast for the

maximum charge per delays used {7.5 Kg to 22.5

. | - Kg) during the investigation period. NIRM
suggested a conservative permissible particle
‘ velocity of 5 mm/s against the permissible limit

of 10 mm/_ s for the structures located in the
Nemak&':llit" ':'Villdge and other private structures

Iocat:ed:“;-ﬁéd'r*z the blasting locations if any.

2) Based'::‘b’n.: the study, no a ‘.ve’rf;_pressure levels

4 No "bla§ting’ ‘to "De _}’J"er;r'r‘r;ittétf/ conducted using
o NFO/ D cord. /ordinary electric detonators.

(5) Based on the study NIRM recqmmended

following blast design parameters:

|
|
Recommended Blast Design Parameters
i Hole diameter, m 38
3 Dept of holes, m : 1.5
Burden, m 1.0
Spacing, m ' 1.0
Number of holes in a blast | Maximum 60

15



Number of rows in blast Max.5
Drilling pattern Square/ Staggered |
Explosive type to be used Small diameter cartr%idged

slurry /emulsion (25mm dia,
200 mm long, 125¢g/ cartridge)

Charge per hole, Kg

0.375 (3 Cartridge)

Maximum charge per delay, 10
Kg
Total charge per blast, Kg 30
Stemming materidl y- Drill cutting/ sand
Stemming Length m 0.9
Short Delay Electric

Initiation system i e

Detonators or short delay non
Electric..Detonators ~ (25mm
betweefi-"g;{;,bseguent delays)

0.25"

| used for the. blas

Blastmg Rubber'_Mgts to be
restrict

the ﬂy rock dzstan.;:e

the subject area. However, the copy of the report

was made available to Deputy Director of Mine &

Geology,

Ananthapuram.

«The CGWA conducted, ﬁledm_study in presence of
commztfee members d; ng July, 2019. As per the
Hon’ble NGT Order dated 29.05.20189, CGWA has to

file a separate report on status of ground wlater in

observations noticed by CGWA:

a) All the working units are drawing and making

use of ground water for their operationali needs

and to maintain green belt in their premises.

16
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b) The Bore Wells located in the crushing units are
reportedly constructed way back and permission
- for industrial use was not taken by any units

_ either from CGWA or State Government.

¢) Bommanahal Mandal falls under safe category
as per ground water resource estimates of 2017.
The armual. extractable ground water resources in
38.57 MCM and the ground water extraction for
all uses comes to 21.35 MCM and annual
extractable ground water resources for future
development is 17.21 MCM with stage of ground

wate_r.-development being 5‘5%.

Presently, the powers to p

drawals :

for

ground ; water

R.jebbrt.of‘ﬂfmmal _VHttsfb&ndru D_eﬁartnient Gout. of

o h:.The Gommzttee asked Animal Husbandry
Department Gout. of A.P. regarding the damage
caused to Animals in the area due to Mining &
.Crushing activities located in Sy. No.253 of
Nemakallu Village, Bommanahal_ | Mandal,
Ananthapuramu  District. On request of the
committee the above said Department reported that
“As per the report obtained from Veterinary
Biological and Research Institution, Andhra Pradesh.

Vijayawada, the leaves, straw, water samples were

17
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-~ receipt of the tzmely rains and o ;

|
found negative for cyanide, Lead & other !heavy
metals. As per the report obtained from Vete:zn'nary
assistant surgeon, veterinary dispensary
Bommanahal, there have been no deaths recorded
and reported in Livestock due to mining & crushing
activities at the quarries located in Sy. No.253 etc. in
Nemakal Village of Bommanahal Mandjal of

Ananthapuramu District”.

Report of the }Atjﬁcttltural Department, Govt. A.P.:

on ::-}f'eque's't-' of the committee the Agrie!ultural
Department Gout. of AP “the surroundmg ﬁelds are
unirrigated. dry lands and mtllets crgp sown only on
are not aﬁected

ymptoms o1 least a yiear the

e thelr S

| people hav
quarrymg workmg as per "the™ vtllages and also the
_ quarryzﬁg started in August 2008 (nearly 12 years

ago).” This rules out quarrying as the cause of the

disease in these people. Among those villages who
have their illness from the past few days/ r;nonths
(acute), there is no strong association between
quanying. and _ their sickness, moreover, the
proportion of Health complaints (especially
respiratory) in both the children and adults seem to
be similar to their counter parts residing ;in the

villages distant form quarrying. Hence, the finiding of

18 |
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the survey does not associate quarrying to be
affecting the Health of villagers as of now Le.,
20.02.2020”.

VI  Report of the Roads and Buildings Department, Gout.
; Q[’AP_ _

On request of the committee the Roads and

Buildings Department Gout. of A.P. reported that

“while observmg the damaged houses, the cracks

which were appeared on the exposed walls of the

houses were “might not be due to Mining Activity

because these hou,ses are far away i.e., nearly 1.0

‘Km away from the Mmmg ac vity .and also other

houses which were notuaﬁected- ue to mining
activity are-??‘elatively closer'”fb‘. '

areas than affected Houses Alsbﬁ”*“

3.0 Fz;lul(foncluszons of __beﬁﬁizttée T
The.;eommiigt’e?eﬂ,reviewed and discussed in detail all
the reports .of: study' carried out, reports received from the

other Gout. Departments and summarized as below:

' a) The carrying capacity study reveals that there is no
impact (in terms of particulate matter) on surroundings
villages due to the crushing activities as the maximum
impact zone limited to a maximum distance of 55 mtrs

and since the villages are located at distance of 800 —

1500 mtrs. Similarly, the impact of pollution in terms of

19
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Particulate Matter was predicted within a distanaie of 20

‘
Mtrs distance from mining activity, since vilages are
located at a distance >500 mtrs, no impact to village is
 predicted and the same was confirmed through Joint

monitoring study conducted by CPCB & APPCB. |

b) As per the vibration study, if the blasting of rock mass is
conducted as per the recommended blast destgn

parameters, it wdl not cause any damage due to blast

|
vzbratmns and’ air over pressures structures located in
the Nemakal Vzllage

i
_‘ zt _ez_ther from

i Mandal

falls under safe category as per ground‘.._ at

estlmates of 2017 However, it zs sugge X

not affected due to actw1tzes camed out in quarry and
crushers and not recewed any complaints from the
farmers of Nemakallu Village of Bommanahal Mandal.

f) As per the report of Health Department, the findjings of
the survey and study reveals that no disease associated
with quarrying was reported by the villagers of
Nemakallu.

20
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g) As per the report of Road & Buildings Department,
houses of Nemakallu village are located 1.0 Km away
Jrom the mining activity and the cracks observed were
only on one side of the wall from bottom of roof slab to
basement top which might be due to constructional
defects as the other houses situated more nearer to the
mine site were not found to be having any such

cracks/ damage.

h) Since, no I:Jhy'éic':cflf&'aniages to the structures, no death

of livestock, 'ho'_Cr‘op loss due to crushing & mining

activity and _rib disease associated with crushing &

gmining activityl': were reported, the issue of assessment

t arise at this

of Environmenfal’"compensation could, 1

- stage.”

e;d:‘fébunsel'_?'éﬁpearing'for the ?éi)plicant::' submitted that the

ittee has ‘hots.p'rijperly_jfa_,_pp.fe_czigé;fted the

d they gave

‘the earlier

it

P

file his resﬁ%ﬁhse tothe committee

. If e wants he c

%
.1 ¥

expected to make an

at liberty to point out

the defects in tha FOPOTtis, 35 *

. Though earlier closure ordefs_have been passed, noting that there
are i\}iolations and subsequently on compliance of the direction
given in the closure order subject to condition of imposition of
environmental compensation for the past violation and also the
impact on ecology and further environmental compensation on

21
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account of the same, the appeals were allowed and the units were
permitted to operate with a rider that they will have to file a
undertaking to pay the environmental compensation thét is likely
to be imposed. But inspite of that the committeé has not

considered the aspect of imposing compensation fori the past
|

violation.

. Though, this Tr1buna1 had d1fferent1ated the 1mp‘081t10n of

compensatmn for v1olat1or1 of cond1t1ons:and for impact of the

for the v101at10n of !:he condltlon u:nposed which resulted in the

closure of the unit. |

. Subject to further orders to be passed by this Tribunal
considering the objection filed by the applicant, the units are
permitted to operate _after obtaining necessary statutory

clearances and permission in accordance with law and strictly

22
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complying with the pollution norms and implementing the
pollution control mechanism while operating the unit both for
mining as well as crushing. As regards allowing of further units
in this area, the State Enviro.nment Impact Assessment Authority
(SEIAA) as well as Pollution Control Board are at liberty to
consider the carrying cap:a_c_:i’_;y‘: to accommodate any further unit
in |this area or not 1nclud1ng the impact of such new

establishmeng%in that area on environment and availability of raw

materials without over explt)iti'ng the minerals available in that

area.

Iﬂfhittee i?é Elif’e’cted to ﬁle”.a?'further répdg-s-f W ai‘ding the

asS smen ?of env1ronmerrtal compensatmn f@r the past violation

in th1 ”fégar‘” and ﬁle the rep01:t wfchm a perlbd.of two months.

N
£

. The unit must comply Wlth she B rerdations made by the
committee regafding"‘the blastlng operations. When the unit
starts functioning then the Pollution Control Board is at liberty to
inspect the unit periodically and find out whether there_is any

violation exists or any pollution causes and take appropriate

actil‘:)n in case of such violation found in accordance with law.
|

23



10 For consideration of report, post on 20.05.2020.

0.A. No.30/202
05ttt March, 20z
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Report in compliance of Hon'ble NGT Order dated 09.10.2019, in
the matter of 0.A, No. 739/, 2618, Reszdents of Gram Panchayat
Varahiya Versus State of MP

Background:

CPCB ‘was directed by Hon'ble NGT vide its order dated 30]5/2019 in‘the matter cf'
0.A. No: 73 /2618 Resadents of Gram Panchayat Varahlya Versus State of MP re!ated

to dust poliution by r.;i!egal_. operation of ‘stone crushers, to develop the - requisite
to study: i) Damage to the Air Qualty; if) Damage Assessment of Health

mechianis
fssues and i) Agricultural Production Loss.

* Accordingly, a mechanism was developed by CPCB for assessment of damage o the

air quality, public Health and -agriculture production loss by referring to the relevant

reference. documents and «developing 5¥érmd!alequaﬁbﬂsr to assess ‘the damage in
mcnetary terms,. ~whichi may. be. recovered from stone crushers operat ing illegally
' ,End{m wstheut complying with- the prescribed norms '

Hc}n’ble NGT inits arder dated 9 31(3,’2019 further dlrected as umjer

Wh;!e we: directithe. CPCB to furﬂzer gxp!ain Zf:e above m tems of i
monetary ealculation and arculate ﬂre same to all tire State_
PCB'S/PCC.&} zﬁe Madftya Pradesh State PCB .now with the
assistance of CPCB take further actmn and furnish mport to
:zth_:_s.atr:bunaf by email at judicial-ngt@gov.in - within one imonth. The
CPCB may also prepare a scenatio analysis report with a view
#o test the ;appfiaaaitftyzszarmaiae to different situations.

‘ _'In g:omphance of the d:rectmns of the Hon'ble NGT exp!anat;en/demcnstratlon of the'

fnechanism in terms of monetary caicutat:ans have been: mcarperated and the same.

= ',has._hgen gircuiated -aiangwﬂiﬁmechamsm 16 all the State PCBs/PCCs: The Copy of the
Mechanism along with Explanation of the Mechanism interms of monetary calculations

is attached as Annhexure-1.

Page1of15
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The copy of the Explanation of the Mechanism in terms of monetary calculations is
attached as Annexure-A to the Mechanism (Copy Attached).

The CPCB has done a scenario analysis for testing the mechanism under different
situations for assessment of damage based on. emission factors caused by stone
crushers and incorporated ‘the same ‘as Annexure=B to the Mechanism {(Copy
attached).

- /Ajay Aggarwal
|  ScientistE
| Cenitral Pollution Control Board
Date: February 19, 2020 | |

Page 2 of 15
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”Mechamsm for “Assessment of Damage to Air Qua!tty” “Eamage: e
~ Assessment of Health Issues” and “Agricultural Production Loss” =

© w.rt Stone Crushers, in compliance of Hon'ble NGT Order dated

© 30.05.2019, in the matter of O.A. No. 739/2018; Residents of i

' ;-Gram Panchayat Varahaya versus State of MP

o Mechamsm for Assessment of. Damage

~.oito sto e'crushers

";1. bamage to;the Au' Qua!uty;

_ .;For caiculatmg the damage to a;r'quaisty, the foiiowmg detalis are needed

; echan;sm has been deveioped for the faitewmg parameters re]evant ;t;:,' -

P 'fTotal":Lead of particulate Em[ssmns (PMm and PM zs) beyend prescrlbed | gl

- fimitsi.e.Load ‘pm1o and

il Environmental Price ef:ﬁartni:uiate Emissions: (PMw and PM 2‘5)1_ 8. EPmm and o

EPpM2s

i, ;.terrnss e.:DamageAQ

A Formdla ‘o calculdte Damage to Tairs quahty i monetary'

| 11 Caleulation of  Total Load  iof Pamcu!ate_

;'Emissaons(Loadpmuandl.eadmz s) beyond prescribed standard

;of PMm ias per prescr:bed standard (A): a pg/m3

Average measured Concen

distances from the stone crushers, to determine the affected area and average

concentration.
Concentration ofPMig emissions in excess of prescribed fimit (C): B-A = cpg/m3

(__-lt m Kg/m3 (D) Kg/mB

Concentratlon of PM 16€ lsswns in exness of prescrabed I
{e 9. if the Concentzation in 5

Mixing height of & irin fhezi:affe,ttﬂdiﬁlie. (E):e -imetegrs

ration of PMsp in the armbient Air in'the affected site. (B)
b pg/m®, The sampling &nd analysis of ambient alr will be required at various

page 30115



Area of the affected site (F): fm2 - _
-Voiume of : ‘jmbaent airin Aﬁected area {G): = E X F g mB

_Totai Load of PMw m excess of the prescr;bed ilmxt in the affected site. (H) D X G h
Lo

' gSmce dependzng on the wmd speed the a|r in a partscuiar area s bemg repiacedf B
_{contmuousiy with the new air, Since. we ‘need to calculate the total :Load of PMm

_-Emtsssons per day, a replacement factor needs to be denved as fo low

-;:Let's suppose

-ff;Radzus covered fer ambaent alr mo ' ormg_-; 72 Km
Average wmd speed 1 Kmfh :
: .hen, A;r replacement ‘factor (I) 1/2 x 2 , ~'1?-

( 1 ions in excess: af prescrzbed hm:t in Kg/m3 (N), mKg/m3
(e g if the Concentratmn in mg/i | E_M !ug!m3 the ccncentratmn In KgimB {s: 15-9)

Mixing height of air in the :affe,ct_e.d Site (0): ‘n.:mﬁfca_rs

Area of the affected site (P):0 m2

Volume of Ambient air'in Affected area (Q) =0xP=pm3

__~.affected site (R) Mx Q=g

Total Load of PMysin excess -sa_f the prescribed limit i the

Pagedof 15
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,__.:S;nce depend:nﬂ on the’ wmd speed the al r :n a partlcular area s bemg repiaced :

. _;contmuousty with the new air, Sance we, ‘need to- calculate the totat Load of
" '-';-fPMZ SEm:ssuans per: day; 2 rep acement factar needs to be derlved as fo 1ows

?Let’s suppese

:.Radiuscbvered for ambieﬂtialr mon;toﬁng 2 Km

;-zi.Average wmd speed iKm/h -:.: -
er A!l’ replacement factor (S) 1/2x 24 = 12

,_{n:;ekcess of the prescnbed site in the aﬁ’ected sﬂ:e (Load P2 )- ‘

;1,2. Env:ronmental Prfce bf Pamculate Emiss;ons(EPPMw and EPpMz 5)

_'5‘1‘0 caiculate the.;._ '_v;renm, ntai pnces of parttcuiate emissions :;e PMm and PMzs,:3'_:
YEnvire

-:-',-valuatlon of env;ro ""mental 1mpacts, Bruym,-f-“'f"

nmentai Prices’ Handbook EUZS versuon” Methods and. numbers for : f‘ “
T et al,2018, De!ft CE Delft :
nmenta! prices are the tonstru’cted prtces for poll ution or

Was referred “The en

f’soc:al cest per .,‘zngmissxc_ _\f‘ln other wards, envsronmentat pnces represent the' Iess_é"-"é B A
: of economlc welfare-{ a‘t;one add;teonal Kg of the Pot!utant (PMmand PM; & n the'

The Environmentat Prices"-iff L F

present case) have been conssdered in the proposed methamsm

‘The"’\'l'a'ﬂ}es ﬁa’r”tﬁe i?m?i'rbh"r‘ﬁéhtai f{iricf-es for ra‘ve'r'ége pa*ﬁicm_at‘eﬁﬁmi?ssﬁn;: (PMso and

Pol!utant"' i Ef it for- average atmospherlc

| Particulate Matter (PM) | .19 26.6_ | 41
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'The values per Kg of average particulate emtssnons were recaiculated speczfzc to

Page-44

_ ;:Irsdla by con&dermg the Central values, Exchange ratec and mﬂatson factor (2015 to

{:_2019)35 foilows

' 'Env:ronmenta! Pr:ce for Average Parhculate Emissmns (Rs /Kg

::.Em:ssmn) Enwmnmental Pnce per Kg Emlssmn x Exchange Rate X

:i: : lKQ/daV(Loadmw)

- (Loademzs) : SRV e
. Environmental Price for Average Parttcu!ate messmns, PMm(EPpmo) :

-~ Total'Load of PM2.5 in &%

2519:34/kg Emtss:an

5 ‘Environmental Price’ for- Average Pamculate :;Emtssmns, M 2.5 e,
) '53665 36 :/kg' Em:ssson

calculated by multip ying | the 'Bamage AQ With't e-con‘tnbut;cn facter"for_stone{Crushers:'

Page 6f 15
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2 Damage Assessment of Health Issues :

'iTThe major health Issues associated with the pollution caused by stone: crushers are-_f_ i
i resgsratory mfect;ons sich as | aggravatlon of asthma, resplratory Ssymptoms and"_’;_' '

:-f;mcrease '_ : p:tai admlssms 'PMig-and PMis emissions have high risk of mortahty}f' af:_z'

and morbadnty:tmpacts on the human population in the vxcmaty of stone’ crushers T

_evelopmg the*:-" T
: :'.«and Kumar,f'_

idccumén’cfand the affec:ted area m questlon, by using t the fol!owmg ﬂetaii

No:of cases of respiratory illness/diseases reported based on- the data obtained from
‘Medical facilities: serwngithe affected area and _.health suwe,y X

Cost of Iliness per person in Mutnbai area (CGIMumba)m Rs.: Rs. 143’78?35'6"15 1997

Cost:of 1liness per person in the. aﬂ’ected area (COIAﬁ:ected ma)m Rs

COIAﬂ’ec‘tsed area= COI Mumbai X ';ncaffected ared

Jnc Mismbal

Page 7 of 15
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' B te: if per capita income of both the cities for 1997 fs not available, the vafues of any year bawng b
per: cap.rta income for both the c.rtfes may . be taken and the COIﬁfumbai may alsg be mﬁafed ta that
year to ca/cuiate COI affecfed area)

'ﬁThe cost of ;i!r‘ess determined from the above formuia may be snﬁated to"'
;Qrequxredyear

' -5:'Damage to the hea!th due to respiratory diseases may be ca culated ‘with the
:foilcswmg formuia/Equatlon , '

Damage to Health due ta Respfratwy dlseases 'f( Damageﬁ) m Rupees.' '_ i

o ; Damage,, ( Rs) No, of¢ cases Reported (X) X CGIMMM a,gaEq : ( 2) :;: i '

Qurce appemonment st_udses Q{ h s
:._iculated by mult&p!ymg: et o

"-f?caus]ng as: much as 93% of the “crop 3oss Smce, Ntx emisswns are’ not -dsreetiy;:f-:;*ﬂ”f_ W
reiated to stone crusher speratlon, it is proposed to. attrlbute 1{30—93 ?%(sayf_ T

| 'f_ca!cufated bY using the f@ilowmg detal%s

_-i.Average.productton y;eid far 3Crop A in TORﬂES/ACfE(YIEIdAngmpA)

%ﬁage&pfﬁ



‘Note: s ' - ' ' -
" The: mtesfareas where many types of the: nndustnes are co existmg, % contnbutmn of stone crushers

: ;_APLPMCrgpAWIth the t:ontﬂbutlcn factor for. stone Crushers

 With the help

'he followmg three - equations denved in the above mechamsm_ ‘
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. for particulate matter in the ambient air, may be- calculated based on soufce apportionment studies, '
e ddn “such cases; the. contrlbution of 'the .stone crusher . may ‘be. caicuiated by n‘uétip!ymg the o

-deveioped by CPCB and the caicu!ations exp!amed m the present documerzt lt ss_,

: posssbie to assess the damage caused te AE!’, pubhc Hea1th and_agricuitural crops m oy i |

I w;th the prescnbed norms 0

Damage to A:rQuality (ﬂamage AQ) in Rs,_ “on
Bamage AQ- (Laadpmax EPPM.!(J) 1"( Loadpnzﬂ EPpMz 5)

- ';Damage to ‘H’f lth ﬂue to Respiratory dlseases (Damageg’) in Rs A

e ;ifaamaye”. Na. af cases. Reparted x) xC’OImm,;ma e

?f:Agrlcu!tureProduction Loss: af Crop A by PMw and. PM 25 (APLPMC,QPA) in: Rs X i

o APLFMCmpA ﬂplcmﬂxlﬂ%

,"If amepted sand appmved by Han’ble WGT tﬁe above mecbamsm
. developed by ©PCB may be. used to assess the damage caused by the -

Panchayat -Varah:ya versus. ‘State . af_;
,constttuted / fthfs matter. '

CPCB will keep on ypdating the mechan:sm

causea' io the enw‘mnme'

me' to }'m-:-, to make :t refe vant and rea!istm ail the t:mé.

Page9o0f15

'-_stone ;:mshers in the matter 0.A. No, i39/2018, Resfdent;s of Gram A s

i, by the Joint Commitee

for assess'ment of the damage- 5 )
health and agriculture based on the new

1o
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- Exj l_anatlon cf the Mechamsm in terms a_f M_oneta icalculaéti'cns' |

| :"'-_a) Caicuiatloa of Damage te the Air Quaisty

i Form ula' : E-Damage Ao = (L@adp;, X EPPM.!(?) +(£ oadw 5x EP,DM,? 5)
-_'fCa¥culations for i.oad of PMm Emissions (Load leQ)

Limst of P‘w’lm as per prescrfbed standard 100 Hg ij -

;Let s assume that average measured concentratnan nf PMm in 'th amb;ent Air m the affected ,sste Is'

"'ri--l.et us assume that,‘__ verage measured conoentr :on of PM; 5 m the ambient Ajrin the affected s:te is

70 ug Jm _ e
Congc 'ntratmn of PM2.5 in excess of the prescnbed fimit: 70- 6{) = 19 ug/m3 ' Je
10x 10%kg/m3 |

Let us assume, Area of the affected site: 100000 3 and Mixing i%zeigh‘t.z. 500 feter

e valume:of an n Affected area::= 100000 % ; 00=: seoooooa m3
Total Load of PMy s in excess of the prescribed fimit i the affected site = 50000000 % 10 x10°%= 0.5
Kg ;

Let us assume that the radius covered for ‘ambient air monitoring: 2 Km

Average_.__: d speed: 1 Km/h

50, Aif reptacement factor’ (I) 12 x24=12.

0.5x12 = 6 Kg/e y‘

Page 106715
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Environmenta! Prlce of Partlcu{ate Emussnons (thig and PM 2‘3) i.e Epmm' § i

and Epmzs

£ Env;ronmental Przce for Average Particulate Emlss;ons, PMlB {_EPPMIQ) Rs 2519/Kg Emlssmn
= Envuronmental Price for Aver"ge Partlculate Ernissmns, EM2:5: '(EPPMZ S) Rs 3655 36/Kg EmiSSEDn

| ;-'Ca!culatmn °f Damage to aif quality in :menetary terms ie. Damagem ;g

o ,: ; Damage AQ (Rs/day) (!.aadpmox EPsisin) #(1 f-ﬂadmz 5X EPPHJ 5}

/) = (30X 2519) + (€ ',‘-'_3665) 3 P i il
75570 421990 = Rs. 97560/day By B R TR

; the contribution of stone crushers in a:r.quaﬁty in
fffected site as calculated fram ;the ;s'oume appartlonment stady is25%

_-:.;.?fefms 97560’(251&00“';:::-’-__i:.; s or

Ler tfsassume b‘ze P f_ f damage caused/non-compliance is 20 a‘ays

| Sa, the total amage mceverab!e fram the,stone crushers wzll be'24390 xE i
el 0% Rs 487800/- : : ko =

ii"':'Let us furtber assume that 10° stone crushers havmg same capac;ty were found t:o 2 tL e
; *zbe non-complxa nt in the affected area, : : :

. ..:Hence, the_ enviroamental damage recaverable fram each stone
487800/1-0 Rs. 48780/‘

'_;crusbera e e

" ';'Capita Tncome of the of Mumbal (Inc
yof Maharash 818 9 RS

Cnst of Il!ness per person in Mumbal area (!

Cost of Tihess {per person in Mumbas area ICOINamﬁa;) inflated to 5018
Inflation fate 6.52%)

zﬂmm) Rs: 143?8 as: af 1997
I Rs: 54202 (Average

Let us 2ssume Per capita Tricome of affécted area {INChsrectad area) for the jear 2018 s Rs, 50000

So, the cost of Tiiness per person in the affected area (COLafrected area)in RS:

CQIAffected area = COI Mumbai- XlnCAff’cted area

ANC Mumbai

E:?S_E'li of 15
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e 1550, the damage to Health due to Resplfato.'

-_t:ongfegt;d area= 554:2'02 x 50000/176102 =15389/= (Say Rs. 15390/=)

3 .i.et us fur‘cher assume the no. of cases of respxratory |liness/dxseases reparted based

on the: data obtamed from Medical facilities serving the affected area and hea!th

:survey 30
'_So the‘jj‘damage to Health due to Respxratory dlseases (Damageﬁ)

| ._;fDamageH (Rs) No. of cases Reported (X) x: COIAﬁected gt

Page-49

Let us assume thar 10, stme crushers hawng same capaaty were found to be non- compﬁan: n rhe _': ! ',: '

: fmm the source apporﬁonmem‘ sfudy is 25 9%

‘recoverable from ‘each stone crusher (461700x 25/100)/10 =

Fe affected area and that the contribution of stone crushers in air qua#ty in aﬁected 5!&? as- ca!cufafed e e v

::dnseases (Damageg) B

%:115425/10 Rs. 11543/- - )

ic) Calcutat;on Agncuiture Production Loss‘ |

;jFormu!a APLWWM = APLC,:,WM%

-rf;:"‘i.et us. assume crop in'the'affected area durmg damage period is wheat.

;Let us further assume that:

) Average production yzefd for wheat in the affected BlEa (Y;eldm,gmm) 5 2Tonnesjacre

.5 Actual Yield of Crop - A in the . Affected area in Tonnes/Acre (Y:etdmwmt)és 160 - -

r 'Tonnnes/acre
i) Affected Area in.Acres: (Aream)is 50 acres

So, Total Yield Loss (Lossvid)= (2= 1:6) x 50.= 20 tonnes
ton
;Agﬁétiitufe“l’rodl.n:'tiﬁnE;L'OSS-d?.:Wheat':{APZnggag)'fiﬁ'_affebi:edr:a.rea : Lossygx MSP

;So, gricu!ture Production Loss of Wheat (APLWheat) in affected area:20x 18000 =
Rs. 360000

Eétifﬁ:étédﬁ Percentage Contribution of Storie Crushers in Yield Loss: 10%

Agriculture Production Loss of Wheat €re ) by :PMyp and PM;s in affected area’ by sgg_he, crushers.
{APLpfiuea) ~ APLersgnx 10%i1.8 360000 X 101 10{} 36000

Page 12.0f 15

Let us assuriie that miinfrium Sale Price of Wheat ( MSPynest) Tn the affected area is Rs. 18000/~ per
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Let us assume that 10 stme cmshers huwng safme: capacsty were fand to be non camphant ln thy _

' affected area.

'-.-:?So, the agrlcuiture production iass receverabie from each :stone :

_.j:.;-crus'her’ 36000]10 =Rs.3600/- e ke @

Therefare, Total aamage recoverable. f}“om each non- mmp/zant stone crusher

| in the affected site for damac
-prdUCtiGI? loss : - Damage xg. (1) # Damagen (2) + APLavitet (3) e

4 " Total damage recaverab]e from eachr
. the aﬁec:ted area 48780 +11543+ 3600 =

Pége-SO

age to air quallty, public health and agﬁcu/ture ey

Page 13045
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~Annexure-B | e et |

~ Analysis of Mechanism under different Scenarios :
Taking the example of & stone crisher having following details, four scenariosare .
being analysed --b'é‘scswf for testing the -mech'amsm: under ?aiff"eren% situations for

f'a""*essrnent of damage based on em;ss;on factars caused by stone crushers

| ;Operatzn:‘:' -Capac _' -40-ton/h

Page 140f15
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Scenario 1Y Only anary Clushing Is done; End pmduct is anaw Crushed stone; One Screenand One conveyor transfer point Operational

Sione Crushing ) Nom ~ |Ogerating Orcrntmy ﬂm-_ Contro!sed :
. {Equipment “operating Capuchy; THours Jcompliance jKgften, {KoJton for {Rgfton, :|Kpften, - Environmentel{Eavironmente |Damage
: .a;u}gmer_us TPH 3 Apdamage PMI0 PMiL Hpmzs (|pMas - - -Damage Cost, i Damage: {Cost, Rs
: Aperiad, ' ] oo pMao, ks, fCostPM 25, |
days : : : : Eall Rs.

Umanﬁmﬁedgartw“eé TcorieieaTael  [ietal . [Recoverabie

o p B
ol
Y ol B
i
0y W -

TSOEQS| | BAAEDA]  assseds)  swonss
_ TBOGEAR|  ZMEB| . meol b
'-sziw CSOOEDS| - 2M4EM epol
TR0 asoeds| - paseos] misoes)
SOIED| BEDR,  LSIEDA  iosennesl asn ;

' T 1 amers] . 13ssees| 20867861

[Privery Jaw Crusher
Neecondary Criisher . | 0
Jrenery crusher . - ]

Toreens
| Comeyofmnsfar bonts |

iary S wndawtlushingdnnedurlngdamagepnod Tios fsia’htimq_toﬁvevér_ﬁaiis_ﬁérpolimsﬁpéri;{phai-.gndégogucﬂs qo
comblnatin ufprimar\rerushedandsewndazycmshedmmeﬂal o Bl T AR
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itet No. 02 : Court No. 1

‘BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

Original I Application No. 73972018

(With réport dated 30.08.2019)

Residentsiof Gram Panchayai Vafahiya Applicant(s)

Versus

State Respondent(s)

Dae of hearing: 09.10.2019

HON'BLE MR, JL STICE X RAMAKRISHNAN JUDICIAL MEMBER

fHON’BLE DR, NAGIN NARNDA, EX‘.PERT MEMBER =

| Mr. Raj Rumar, Advoca

" Question for wonsiderafion. is-.the reniedial action against dust

* pollution by illegal operation ‘of stone crushers at Village Tilora,

Raiisa, Tehsil Mehar, Distriet Satna at NH-7 {New Four lanc) in the

State of Madhya Pradesh:

Vide order dated 30.05.2019; after reviewing the earlicr proceedings

and ‘considering the report dated 021052019, recommending action

against the defaulling: stone crushers, he Tribinal dirccted the

statytory authorities do proceed in accordance with law.  The

Tribunal also directed the ‘CPCI3 o develop requisite mechanism for

assessment of compensation for damage 1o the air qualily,

1%
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agricultural production loss and damage assessment of health issues,

The Stdte PCB was also to furnish a further: arhon takcn report.

3. In wview of the above, the CPCB has filed its report on 30.08.2019

s'u‘ggésﬁiﬂg following farmukap

Damiage to Air Quality (Damage ig) in Rs::

@éh??gé,n-ﬂ__

Damage aq (Rs/day) = {Loadryz.s x EPpuio) +(Load puas X
EPpmio)

Eq (1)

15
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aj The valiic obtuiiicd ﬁom this formuda should be
multiplied by the nuniber of days dcpendmg oh the
time. p?nod for whxcir enpironmental damaqe is'to be
calculated.

b The sites/areds where mdny types of the industries

are co-existing, Y% contribution of stone crushers for
PMy and P s dn the -ambient air, may be
; culatr,d baaed on. qource apportionment studi
ution of the stone crusher
. wltiplying the Damage AQ
aquih the contnbut:onr dctor for stone. Crushers.

Damage to Health due to Respxratory d1seases (Damageﬁ} in
Rupees*

-Dafrg_aj,ge;'l‘ {Rs): No. of-cases Reported X)z COI A_l‘feg:'tctri:-ﬁr_r_ca Eq (21

""'%hr*rrs for
may be -

Agriculture Prod tion 3Lb’szs;:

" Model sensitivity ud:cs camcd out in India. has identificd

x @8 ‘the & llutant causing as niich as Q3% of tiie

{,r{}plass, }-Sin,ce,_ NOx fgmmsaqn_s- dre not : ly' gr_c_ia_!egi to

isher operation, iiis proposed (o attribute 100493 ~
7% [say 10%) of ‘total yicld loss (o particulate miaticr

PMi0 and DM 95} with, The

stonc

1o start

e 'uaufm for Cali

Averape production ¥ield for Crop A in Tonnes /Acre
iYIeldAvgcmp A)

Aciual Yield of Crop A in the Affecied area in Tonres JAcre

g(;jiﬁiefiq;;;gqu a) Affceted Arca in Acres: (Areanc)

13
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T(}Hﬁ YiC]d LUSS (L‘QSSyld): (Yi,eldActcropA = Yield{\vgc:ro;} A) H
AreaAcr Minimum Sale Price of Crop A in Rs/Tonne (MSP
crop A) | '

grwulture pProduction Loss of" Crop A (APLcropA)
Ain Rs&: :

" AT Lc;-OpA LOSSYI& ‘X MSP Crop A

-':-.mom.tary calcuiatmn and curculatc the same: to al] thr Statc

‘the ‘ﬁpphca i‘:i"fﬁisfy af f ormuiac to-different situations.

5. A copy of this prder be sent to fhe CPOB and the Madhya Pradesh

State PCI by email.

i for further consideration an 13,12.2019,

'3_0
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Adarsh Kumar Goel, CP

S.P Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

lication No. 73972018

20
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4. Resu!ts and discussion
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Annexure - I

(i) Analysis results of Ambient Air Quality Monitoring in Villages: To assess the

impact on air quahty of two villages located near to stone crusher and stone quarry,

results obtalned are given in Table 1

the Jomt mspectxon team monitored ths ambient air quality w.r.t: PMjg and PM, at
three locations during 26.6.2018 to 30.6.2018.. However, due to showenng/ram
during this period, représentative sampling could not be made. The inspection team

again visited the site for ambient air quality monitoring during August 6-8 2018. The

Tabie i Analys;s results of Amb:ent Air Quahty Momtonng durmg August

06 -GS 2018 by usmg CPCB ngh anume/PMZ 5 sampler

| -Narﬁjﬂe:bf'thé“ _' | -Date'of;«- ‘, Ana!ysns results PMm in pg/m PMas
_ ldéa{iﬂﬁ - 'I\’IOnitoring = . 24 e
' , = Shlft 1 “ Shift2 | Shift3 & - pg/M
7 ; L Average
s | R An}angaya :06. 08 2018 10 182 vy oens B8 113 - 110.16 -
Swamy Temple 07.082018 - (103{1101530) (1830 10 02.30) (0230:01030) e
in Ncmakal ':07__08_201gm o5 | 593 88 | 7566 -
village | 08.082018 | (1030101830) | (1830100230) | (023010 1030) | -
2. SC Colony, 106.082018 to | 564 | 403 | 14223 | 19.00
| Nemakal - - |-07.082018 . | (193060330) 1| (033010 1130) | 7
Ly 7.08.2018 to | So334 2760 146.13 25.5
R 108082018 - '(1130:01930) (19.30 0 03.30) (03301011.30) '
. 81 - .06_‘;08__;2{]_18 to 175 | 28.9 . 49.8 84.56 6.25
Pandurangdswa |.07:08:2018 (12301020.30) | (203010 04:30) | (04.30 t0 12.30) -
) Chgasi “07.08.2018 to 101 20.9 78.5 66.8 12.5
my Oullry, | 03082018 | (1230102030) | (203010 0430) | (043010 1230)
Unthakal _
Standards 100 60

v" From Table 1, high PM10 was observed at Anjzenya temple ( 110.6 pg/m®) and SC

coIony ( 14223 & 149.13 ug/m ) due to clear weather, ongomg repairing/re-

metalhng of road passing through Nemakal village and operation of Sponge Iron

unit. In Unthakal village, the concentration of PM10 was observed in the range of
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astivities observed in dowsward wind direetion of village, henee nrabient uir quality
was found within the Ntional Ambieit air Quality Standards.
Y In Anja Mn \\\':mn\' lumpic iomtwn. high 1‘\'11” wias ubsuwd m anly one 4hm of
, 1}1«mnunn;, Jue io um\mwnl ol lmm\ (IIIW w:lmh, (lmd.s barr}mb crushed
.klnma) Lm Pt fusl dav shill mumiurin;_. rumh (l()G u;fMﬁ oﬂle days of

' ummmzm;_ tuuh\ W b ﬁauml nwe umy \wlh fnas m;ml mnhu,nt air quahty ~tanda|d

o duu o frg!:f sf:r;wer dmmv m;muornlg

; v\wmuc !

T

; adiau.,u{ 16 M;q

Ra aaw.nst!m “A;
Crusher _
a2, As_utuiim field: = o
1 adjugent 1o M/s Maim %

T

TR
| 2806201

:; ,((Ei‘alm =lu‘n

Marufhi \‘hnclals et 20062018

N S

¢ 1u~he

(0300 0131)

A ; ',!D.,Uf:,zﬂiﬂ",," ‘- jl{z‘lﬂum (mm g
3. 'Ag,m,ultuae ﬁeld ‘ 28.06,2018 o | f'“ ] 3 i 7 1o BDE s 30 S
~adjacent o Mg Unico 129062018 -nummwam iﬁéﬁt‘!«\“(‘%‘k ol e :

: 129062008 o | | S5 o) B e N W - :
______ ‘“‘““I \tuuml LB 0062008 | (0380 0% '(mmm 3 :fmﬂomw o :
H. z’\a,.zlwllwe ﬁdil ARAR2E Aul IR0 R b s e e e ;
: .;;JH,",“,,“QM/‘, 2062018 m(un..wuu)"- mmmnuu) {i (mmnmn D )
3 S TR SR G RO T T B Y R 261 i

JLdnmammn34510;:0 et M e man uganwn\ 0 s

From the above labh:,'c{'m'inp a';wrai}qh of stone crusher, I_‘Ml:, ("ﬂm shiQt) \\'as\'t“éin_a_d A v

hlg;h in concenlration (242, 92.9, 731 and 159 :-'m_,i!\fl“} due to lwk of duv.l A
“eont nnen| Lqmpmf:ms, Aﬂu few hours ui nmmlmmg, slutl:.d thc stone i‘lllbhui% il
MR cautious and started opecation of waler sprinklors wl uushcm, \thmmg, -.uwn“

¢ ag wyil 45 in ﬂlb prmms; 5 which results in loss wnmumuun nFl’M,o ) : by
Prz[,e'infls SEC R ST
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INFORMIATION ON HELATH STATISTICS

NAME OF THE VILLAGE : UNTHAKAL _ _ _ Repieased o0

NAVIE OF THE MAJOR HEALTH CENTRE/ ORGANIZATION : PHC BOMMANAHAL \5
>~ [NAME AND DESIGNATION OF THE CONTACT PERSON : DR VIVEKANANDA . L . ERV
| ADDRESS ; PHC BOMMANAHAL z . ] ' a4 ' , 4'\% R
JEAR OF ESTABLSHMENT OF HELATH CENTRE : 1895 . o _ = ‘5\"\\1;,11
& IHELATH STATUS DATA RECEIVED FROM THE HOSPITAL ’ i _. B o i F
N , , No OFPATIENTS REPORTD FOR THE YEAR ' ~— Ee
= ms AS . 3 : = . e :
EASES  |appg.09 |2009-10 |2010-11 |2011-12 | 2012-13 |2623-14 |2014-15 | 2015-16 2015-17 2017-18 |2018-19 |2019-20 |
AIRBORNE
ASTHWIA 1 1 2 "2 4 & 1 & I - | 2 z | 1 1
: ACU?IRESFfRATORY »
 INSPECTION ¢ i 4 y : i i ! * ’ . ’
sRONCHITIS | o0 | O 0 o | o o | 0 0 o | o | o | o
cancer | o | 0 g ¢ & 0 0 .4 & F oL o | 8 0 0
WATER BORN
castroenTeRiTis | 7 | s | 6 - 9 s |.9 | &8 | 8 | = 6 9 9
puaRRHEA | 7 | 6 | 8 | w0 k) g | 9 | @ g | .7 10 11
CANCER | .0 0 0o | o 0 .| o 1 0 0 .0 1 17

m.p. H c EGMMANAHAL, )
Kar #kal (Tq.), Anantapur oy
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INFORMATION ON HELATH STATISTICS

NAME OF THE VELLAGE NEMAKAL '

NAME OF THE MAJOR HEALTH CENTRE/ ORGAN}ZATiON PHC BOMMANAHAL

'|NAME AND DESIGNATION OF THE CONTACT PERSON DR VNE[(ANANDA

ADDRESS: PHCBOMMANAHAL

" |VEAR OF ESTABLISHMENT OF HELATH CENTRE : 1595

5 HELATH STATUS DATA RECEIVED FROM THE HOSPITAL b iz
: o N ' NG OF PATIENTS REPORTD FOR THE YEAR

PR |2008-09 | 2009-10 | 2010-11 | 2011-12 | 201213 | 2013-14 | 2014-15 | 2015-16 |2016-17 | 201718 | 2018-19 | 2019-20

AIR BORNE

Astavia |m a4 b o3 s | g ] s a4 | s | &8 | 4 |2 s | 3

T, Acurf RESP;RATQRY
WSFECT!ON L

BRONCHITIS o | o o o 0 ‘0 o |0 |0 0 o | o

CANCER O T b1 91 o 0 o | o | o o 1 o o

WATER BORN

GASTROENTERITIS | 10 i2 | 1 |28 | 1| 15 16 18| 14 % | 17 | 15

puarrees | 12 | 45 | 18 | ae | a5 | 12 | 43 | u6 | 17 | 15 | w5 | 18

RenALDisEases | o | o | o | 4| o 0 1 o -3 o o | a

"WEDIC Loercsg
1.PH.C. BOMMANAHAL,
'*(ar’t::’lgalj(fq.}, Anantapur (D)

~a
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10¢

"INFORMATION ON HELATH STATISTICS

_|NAME OF THE VILLAGE : BOMMANAHAL )
2 |NAME OF THE MAIOR HEALTH CENTRE/ ORGANIZATION : PHC. BDMMANAH.&L
3 |NAME AND DESIGNATION OF THE CONTACT PERSON : DR VIVEKANANDA
|ADDRESS : PHCBOVMMANAHAL

YEAR OF ESTABLISHVIENT OF HELATH CENTRE ; 1995
|HELATH STATUS DATA RECEIVED FROM THE HOSPITAL

" NO OF PATIENTS REPORTD FOR THE VEAR

DISEASES

2008-09 | 2005-10 | 2016-11 2011-12 | 2012-13|2013-14 | 2014-15 | 2015-16 | 2016-17 2017-18 |2018-19 {2019-20

| a | wrBORNE

A R+ F o & o ¢ | % 2 | 3 | 3 2 1 i 1

[ Acure respiraToRY |
» o ANSPECTION.

| - sroncHms | o | o o 1 o 0 0 0 o | o o | o 0

4 | CANCER 1 0 -0 0 o g 4.0 .. 0 i 0 -0 o o0

\| B | WATER BORN

L iE GASTROENTERIT]S 6 o 5 | 7 10 7V e a0 | 10 8 g |19 10

<8 1 DIARBHEA' 1 & | 7 | w | 9 | &8 | 8 | 0 | 8 | 7 0 | 12

| renatoseases | 0 | o | o | o | o | o 0 1 0 1 | o | o

' | ke
) ' in.P.H. C BQM&&M\EM‘EAL
. Kar ~kal {Tq.), Anantapur {013
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Annexure-A

inf'ormation:on Agriculture Land effected

' '1;Na me of the Village/Villages:Nemakal

¥ 2_,;No.o'f Farmers effected:443

3Total acres of Land:1238.52 (Groundnut- 686Acres, Cotton- 286 Acres, Malze-190.99, Redgram -
- 75.53 Acres) '

4.1rrigated:476.99 (I rfig_ati_qn' through Borewells onriﬂ
i _:§.U_nir_r'igated:7'61.53
6 Seasonal crops and perennial crops: seasonal & Commercial crops.

© [7.The acres of land affected with water and airpoliution:1238.52

TSNo | Crop 2008- [2009- [2010- [2011- [2012- [2013- [2014- |2015-
[ 09 10 11 J12 |13 14 15 16

__ il | Groundnut |21 |25 |18 2.0 22, 16 |18 2.2
2 |cotton |44 |52 42 160 |48 %) ) 16

'3 | Maize |16 15 16 18 . |16 20 |21 |18
14 |Redgram |13 |16 12 |15 18 |13 122 |14

Recesved on 104 |a0s0 .

[2016:17 [ 2017-18 | 2018-19 | 201920

5 - 36 : e ; : o
i7" e 20 EE, Ro, ATP
114 118 |20

-'8 Due to low yields government has released Input subsidy for the years 2009 2010 2012,2014,2016 at
Rs 4000/ per acre for Groundnut-from 2009,2010,2012 and 2014, Rs.6000/- per acre in 2018.for entire

_Mandal.

47 9, Govemment has started procurement from 2019 and procured Groundnut at 5100 per qu intal in 2019
"and Rs.5275 per quintal in2020. Maize at Rs. 1800 per ‘quintal in 2019 &2020.

' 10 Normal yields of Cotton is 8 qumta]s/per Groundnut 4qumtais/acre Maize 20-quintals /acre and
rcdgr,am is 2 quintals /acre-

No‘te; Cropvields are given in Quintals per acre and as per cc experiment results conducted in Villages.

O/FF -
MandaEAgrlculmfai fﬁcer
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Annexure-A

Information on Agriculture Land effected

1.Name of_the Village/Villages:Bommanahal and Unthakal

2.Nof.of Farmers effected: 0. (No records founa in this office regarding both the villages)
3'Total acres of Land:0

4. Irrigated:0

- 5.Unirrigated:0

6 Seasonal crops and perennial cr_opi 0

'7..The acres of land affected with 'wra't.er énd airpollution:0

Note:'No records of crop damages have been found in this o.'ffiée!

Ananta_puramu;(i}i‘st.)r




